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OA.387/93 	 decided on : 30-8-96 

Judgement 

Oral order C per Hon. Justice Mr. B.C. Saksena, VC 

We have hard learned counsel for the applicant Sri 

C. Suryanarayaa. 

Relief prayed for by the applicant is for quashing of 

order dated 17-8-1992, Annexure-A.11 and declaring that the 

applicant cannét be subjected any discrimination and that 

he is entitledto preforma or notienal promotion retrospect-

ively with effect from 1-7-1986 or atleast with effect from 

30-9-1986 on par with Sri N.P. Singh and Sri A.S. Singh, 

Welfare Administrators, who had been appointed as Assistant 

Welfare cemmishoners. 

Learned 4ünsel for the applicant states before us 

that the other±elief is for a di ' rectisn to the Respondents 

2 and 3 to revise their orders of fitxnent of the applicant 

- 	 1 --- -------- 
relevant time is net pressed. Thus, the earlier part of the 

relief indicatb for direction far a notional promotion 

retrespectivel' with effect from :1-7-1986 remains. Annexure 

A.11 is a letter in response to the representation dated 

11.6.1992 made by the applicant regarding adhec appointment 

as Assistant Wlfare Commissioner1  in Coal Mines Labour 

Welfare OrganiEation, and age of Liperannuatien in Singareni 

Collieries Co. Ltd. (SCCL). The representation made by the 

applicant was $Ighly belated. It was made on 11-6-1992 and 

thus any reply thereto cannot he made a basis for filing 

the OA. 

on behalf of the Respondent-2 counter affidavit have 

been filed which indicates that 	 representation 
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made by the applicant on 1-8-1986 was rejected on 16-8-1987. 

The applicant as per the averments of the counter affidavit 

of Respendent-2, made anether representation on the same 

cause of action on 23-11-1987. There is one another reason 

why we are net inclined to grant relief prayed for notional 

fixation. Since the applicant has given up the relief for 

a direction to Respondents 2 and 3 for revised fitrnent on 

the pests and during which he worked under Respondents 2 and 

3 grant of the notional and prsforma fixation will be wholly 

ineffective, rnince it cannot be followed up by any benefit 

to the applicant for the subsequent period of his workinq 

under Respondents 2 and 3. 

4. 	In view of these undisputdd facts, we are satisfied that 

the objection raised by Respendent-2 about the GA beinç 

hiçhly belated and barred by limitation has force. 

S. The OA is accordingly dismissed as being barred by 

limitation. 
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(H. Raje dr Prasad) 	 I 	 (a.c. Saksena) 
Member Admn.) 	 Vice chairman(Al.fl) 

Dated August 30, 96 
Dictated in Open Court 
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